
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  / 9S' 'j2ciz — /RG/LP Dated: &SO9.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. M. Haseeb Shah Banday 
S/O Abdul Quyoom Shah Banday 
RIO 31, New Colony Nigeen, Mirzabagh, Hazratbal, Srinagar 

vide Notification No.  dated -/---o -chas been declared 

as Absolute/Final after condonation of delay. 

By Order 

' 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 2 - IRGILP Dated: d -.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. M. Haseeb Shah Banday, Advocate 

for information and necessary action. 

Regitrar (Adm.) 0 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGA& 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: Id 2O2L -/RG/LP Dated: CS  09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Basit All Dar 
S/O Gh. Rasool Dar 
RIO Pallar, Dar Mohalla, Tehsil & District Budgam 

vide Notification No.  dated  )-I-)-&~-ehas  been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
0 Registrar (Adm.) 

No: 29 6' 73 IRG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Basit All Dar, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: /9? f '  ZO~ ? /RGILP Dated: dS   .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shakir Ah. Lone 
S/O MohdShafi Lone 
RIO Hanjan, District Kulgam 

vide Notification No.  dated I 5-O)-0)-t  has been declared 

as Absolute/Final after condonation of delay. 

By.Order 

(Mohammad Yasin Beigh) 
Regisar (Adm.) 

No: - /-IRG/LP Dated:  O 5O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shakir Ah. Lone, Advocate 

for information and necessary action. 



Regis, 

4 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

L 
No: /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Faizana Farooq 
D/O Farooq Ahmad Chadoo 
RIO Chattabal, Bagyas, District Srinagar 

vide Notification No.  dated  ¶- -dias been declared 

as Absolute/Final after condonation of delay. 

By Order 

-o 
(Mohami*äd Yasin Beigh) 

Regisrar (Adm.) 

No: IRGILP Dated: S .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Faizana Farooq, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

/RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Soliheen Noor 
D/O Noor Mohd Pampori 
RIO Zaldagar, District Srinagar 

vide Notification No. °1 ) been declared 

as Absolute/Final after condonation of delay. 

By Order 

(MohamITra1Yasin Beigh) 
gegisrar (Adm.) 

No: IRGILP Dated: ___ 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Soliheen Noor, Advocate 

for information and necessary action. 

Regitr- Ad' 

/ 

No: 



p.P  

. 

(Mohammad Yasin Beigh) 
Registr r (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

/RG/LP Dated: S .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Zainab Nazir 
D/O Nazir Ahmad Jan 
RIO Hubbie Colony, Lal Bazar, District Srinagar 

vide Notification No.  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No: 

No: ! I T /RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Zainab Nazir, Advocate 

for information and necessary action. 

\_-i V' -O 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: IRGILP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Wajida Naseem 
DIO Choudhary Haq Nawaz 
RIO Kahara, District Doda 
A/P Mominabad, Near Jalalabad Chowk, Bathindi, Jammu. 

vide Notification No.  t-!'  dated  c_o--')9  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

cj' 
, , -__)-' 

(Mohammad Yasin Beigh) 
3 Regist (Adm.) 

No: /RGILP Dated:  c.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Wajida Naseern, Advocate 

for information and necessary action. 

1 

). G 
Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: S .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dheeraj Kundal 
S/O Sham Lal 
RIO Bharnara, Majalta, District Udhampur 

vide Notification No. - T dated 2-0?--2-l9  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
!egisar (Adm.) 

No:T -)--4 IRGILP Dated: c .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Dheeraj Kundal, Advocate 

for information and necessary action. 

1
,Regirar (Adm.) 0 
L 



U) 
ohammad Yasin Beigh) 

,, 
Regisrar (Admj 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: 4 IRGILP Dated:  S  .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Davood Satar Sofi 
SIO Abdul Satar Sofi 
RIO Kultura, Sofi Mohalla, Tehsil Langate, District Kupwara 

vide Notification No.  I ç E dated too-2 0has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:)1-2  /RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Davood Satar Sofi, Advocate 

for information and necessary action. 

('. 
Reg istra 



>\ 
,-_)• \ 

(Mohammad Yasin Beigh) 
C Regist1ar(Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Fasil Nabi 
SIO Gh Nabi Lone 
RIO Aloosa, Kralpora, District Kupwara 

vide Notification No. '7 S  dated  ) Ic'--c )-ohas  been declared 

as Absolute/Final after condonation of delay. 

No: IRG/LP Dated:  S  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Fasil Nabi, Advocate 

for information and necessary action 

RegsTii.)O) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: \e;c /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Monika Sambyal 
D/O Jagdeep Singh 
RIO Ward No.16, Mandi Pashwallian Tehsil & Distt. Samba 

vide Notification No.(,)-. dated —')-e )-o has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(IViohammad Yasin Beigh) 
egistar (Adm.) 

No?LJ i Lfl /RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Monika Sambyal, Advocate 

for information and necessary action. 

.fegIstrar (Adm.) 



Registrar (Adm.) 0)'- 

12 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  \\c  /RG/LP Dated: .09.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 infavourof: 

Ms. Uzma Muzafer 
D/O Muzafer Ahmad Mir 
RIO Rajpora, Qazi Mohalla, Tehsil Rajpora, District Puiwama 

vide Notification No.  dated  been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
( ,Regisfar (Adm.) 

No:)jS LfIRGILP Dated:  ,S  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Uzma Muzafer, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Br Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated: cS  .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sabeena Ashraf 
D/O Peerzadah Mohammad Ashraf 
RIO Hakripora (Newa), Kakapora, District Pulwama-192301 

vide Notification No. I -I ' dated 112t I L has been declared 

as Absolute/Final after condonation of delay. 

By Order 

I-,.  
(l\(Iohammad Yasin Beigh) 

egitrar (Adm.) 

/ 

No:%c IRG/LP Dated:.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Sabeena Ashraf, Advocate 

...for information and necessary action. 

Regitrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGA1 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t\cD?c /RG/LP Dated:  ç  .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zahid Ahmad Dar 
S/O Khursheed Ahmad Dar 
RIO Cheramarg, Zainapora, District Shopian 

vide Notification No.  f T1-"J  dated t -2-o -has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Registtc

\
ar (Adm.) 

No:)--$59S E)_- 6 /RGILP Dated:  S.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Zahid Ahmad Dar, Advocate 

for information and necessary action. 

7egis 
L 

r 

(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: \b\ J_/RG/LP Dated: .09.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nashi Bhasin 
D/O Chaman Bhasin 
RIO H.No.28, near Power House, Ward No.9, Rampur District Rajouri 
A/P Plot No.115, Sector 02, SwarnVihar, Ban Talab, Jammu 

vide Notification No.fc-J dated O!1o)-ohas been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
4Reg ist(Ad m.) 

No: -55 c6 -7S7RGILP  Dated:  c.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nashi Bhasin, Advocate 

for information and necessary action. 

qgi 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: IRGILP Dated: .09.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Razia Mushtaq 
DIO Mushtaq Ahmad Shah 
RIO Tangchatir, Shah Sultan Colony, Tehsil Kangan District Ganderbal 

vide Notification No. 1 dated  c-°)--o  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

cAP ' — . tf>' 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No:).%9cj f IJRGILP  Dated: cYO9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Razia Mushtaq, Advocate 

for information and necessary action. 

Regisrài9Adm.) t 

 



Regisrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of lIar Council under Sectioii 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: IRG/LP Dated: cY  .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Akhter Gui Himayun Dar 
SIO Ghulam Mohammad Dar 
R/O Rawaipora, L.D. Colony, Tehsii & District Srinagar 

vide Notification No.  -*D dated 2tô-)-o)has been declared 

as Absolute/Final after condonation of delay. 

By Order 

. \___- 
(Mohammad Yasin Beigh) 

aegis rar (Adm.) 

No:$9 -% /RGILP Dated: O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Akhter Gui Himayun Dar, Advocate 

for information and necessary action 



A 
'-7 . . V 

ohammad Yasin Beigh) 
egistr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  t\\ /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aarifa Rasool 
D/O Ghulam Rasool Wani 
RIO Shanoo, Tehsil Langate, District Kupwara 
A/P Jamia Masjid Mohalla, Langate, Kupwara 

vide Notification No.  dated c- —)  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:) °t . 0/GILP Dated: .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aarifa Rasool, Advocate 

...for information and necessary action. 

Registrar (Adm.) 



. c 

(Mohammad Yasin Beigh) 
egisttr (Adm.) 

By Order 

Regurar (Adrn.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  \\'-\ )_J) /RG/LP Dated:  Y.O9.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aajaz Ahmad Ganai 
S/O Ghulam Nabi Ganai 
RIO Shangus Usmanabad, District Anantnag 

vide Notification No. LI -  dated -)-1  has been declared 

as Absolute/Final after condonation of delay. 

Noib 6 /RGILP Dated:  Oc09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aajaz Ahrnad Ganai, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: t\'S /RG/LP Dated:  'STO9.2022  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Asiya Shaban 
DIO Mohd Shaban Rather 
RIO Padhshahi Bagh, Nooraiii Colony, Tehsil South, Srinagar 

vide Notification No. 7 ! dated 1O-/  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

-------(t/ 

(Mohammad Yasin Beigh) 
%Reg istar (Ad m.) 

No:\(R \L IRGILP Dated:ôS.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Asiya Shaban, Advocate 

for information and necessary action 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated: O .09.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Kushboo Farooq 
DIO Farooq Ahmad Shah 
RIO Lane No.3, Umer Colony B, Lane No.3, Bismillah Colony Lal Bazar, 
Tehsil Dargah, District Srinagar 

vide Notification No.  dated _-,)-  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

o) 

(Mohamniä1Yasin Beigh) 
Registir (Adm.) 

No: cc _) IRG/LP Dated: c.09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kushboo Farooq, Advocate 

for information and necessary action. 

gistrar (Adm.)o-' 



,, - 
L3 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: \11 /RG/LP Dated: STO9.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rakshanda Nabi 
D/O Gh Nabi Wani 
RIO Dooru Shahabad, MohallaArabal, Tehsil Dooru, District Anantnag 

vide Notification No.  dated -2)- has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
'

,
Regisfrar (Adm.) 

NoLPi c) IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rakshanda Nabi, Advocate 

...for information and necessary action 

Regitrar (Adm.)cc)-'' 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR!NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

/RGILP Dated: OS.O9.2O22 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

Mr. Sheraz Lnayat Malik 
SIO Shohab Inayat Malik 
RIO Pazza Talab, Bahu Fort, Tehsil & District Jammu 

vide Notification No.  //  j)-  dated fo --c?)-e  has been declared 

as Absolute/Final after condonation of delay. 

No: 

By Order 

(Iohamma,d Yasin Beigh) 
¼1 Regisar(Adm.) 

No:— 1) IRGILP Dated: ôJ .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sheraz Inayat Malik, Advocate 

for information and necessary action. 

itrar (Adrn.) 

'1/ 



25 

HIGH COURT OF' JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: _______ /RG/LP Dated: .09.2022 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Monila Kapahi 
D/O Inderjeet Kapahi 
RIO 4 A/2, Vikas Lane, Talab Tub, District Jammu 
A/P 494-A, Jullaka Mohalla, Gali Bawa lal Mandir, Jammu 

vide Notification No.  fO  dated )-to)-c  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

1_)• 
ohammad Yasin Beigh) 

egisar (Adm.) 

No: Ot1TL if /RGILP Dated: QjjIO9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Monila Kapahi, Advocate 

for information and necessary action. 

CAA 
\______—_' 

Regisrar (Adm.) 



. 

(Mohammad Yasin Beigh) 
Registrr (Adm.) 

V)17  

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: _) IRGILP Dated: O  .09.2022 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 infavourof: 

Mr. Wani Nawaz Ut Haq 
SIO Bashir Ahmad Wani 
RIO Khairpora Arm, District Bandipora 

vide Notification No.  dated  .-c-)-cyf&  has been declared 

as Absolute/Final after condonation of delay. 

No: —$cRGILP Dated: O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Wani Nawaz Ut Haq, Advocate 

for information and necessary action. 

Registr. Adm.)O 



CA Jj 
.

L 

ohammad Yasin Beigh) 
Registar (Adm.) 

fl,v 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: /RG/LP Dated:  3O9.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Meha Wazir 
D/O Man Mohan Wazir 
RIO H.No.54, Lane No. 2/A, Roop Nagar Enclave, District Jammu. 

vide Notification No.  I 61-1  dated )-9- o-)-c9 has been declared 

as Absolute/Final after condonation of delay. 

By Order 

No:2S\ ~ -/RGILP Dated: ô ,\.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Meha Wazir, Advocate 

for information and necessary action. 

,,- Regisrar (Adm.) 



,__)• \.___-_ (' F  

(Mphammd Yasin Beigh) 
rar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: lI: /RG/LP Dated: 09.2022 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Aqefa Sameem 
D/O Gh. Mohammad Bhat 
RIO Agroo Astan Mohalla, Devsar, District Kulgam 

vide Notification No. L11t1  dated e5._ /-D-o,Jias  been declared 

as Absolute/Final after condonation of delay. 

NoL°flJ9  IRGILP Dated: 6O9.2O22 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aqefa Sameem, Advocate 

for information and necessary action. 

cRegis Adm.) ?)' 



(p 
r) 
(lyIoharnmd Yasin Beigh) 

egist'ar (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 53 of the Advocates Act, 1961) 

* * * 

NOTIFICATION  

No: /RG/LP Dated: (.O9.2O22 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

Ms. Muneebah Jan 
D/O Gh. Nabi Dar 
R/O Nagam, Tehsil Kokernag, District Anantnag 

vide Notification No. ¶ dated -Lo)..o has been declared 

as Absolute/Final after condonation of delay. 

No:J c57 J7 6 IRGILP Dated: (j.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Muneebah Jan1  Advocate 

...for information and necessary action 

Reg ist(Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  \'k 0 _~L /RG/LP Dated: (-.O9.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abdul Mehdi 
S/O Mohd Hadi 
RIO Lankerchey, Sankoo, District Kargil 

vide Notification No. 'ttc— dated tc-ie-)- -1?  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
q-egistrr (Adm.) 

No:2  (017— IRGILP Dated: LO9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kargil. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for information 

and also keeping record of the same. 
7. Mr. Abdul Mehdi, Advocate 

for information and necessary action 

• 

• gisir'ar(dm.) OY 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION 

No: 'tS IRG/LP Dated: cTO9.2O22 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Bandh Farhan Ayoob 
S/O Bandh Mohammad Ayoob 
RIO 22-Al — Farooq Colony Rajbagh, District Srinagar 

vide Notification No. -T1 dated 2-//..--of1  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

 

(lJohammd Yasin Beigh) 
Registar (Adm.) 

No:djk 59 IRGILP Dated: ()TO9.2O22  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bandh Farhan Ayoob, Advocate 

...for information and necessary action. 

41__) 
Regitrar (Adm.) 

- y 



32 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /RG/LP Dated: .O9.2O22 

Provisional admission as an Advocate, granted under the 

AdvocatesAct, 1961 in favour of: 

Ms. Sumeira Ashraf 
D/O Mohammad Ashraf Shah 
RIO Shalirnar, Near Higher Sec School, District Srinagar 

vide Notification No. Lf  dated  has been declared 

as Absolute/Final after condonation of delay. 

By Order 

,-,. 
ohammad Yasin Beigh) 

egistrr (Adm.) 

No: 9 IRG/LP Dated: C.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Surneira Ashraf, Advocate 

for information and necessary action. 

--'---- 
,y. o#:vtJ,  
Registr (Adm.) 
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